NATIONAL COMPANY LAW APPELLATE TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Company Appeal (AT) (Ins) No. 800 of 2020
&

I.A No. 289 of 2021

IN THE MATTER OF:

Rishima SA Investments LLC ...Appellant
Versus

Surga Hotels Pvt. Ltd. &Ors.

Through Its RP Ms. Savita Agarwal ...Respondents
Present: -

For Appellants: Mr. Abhijeet Sinha, Ms. Rhea Verma and Mr. Rajul Jain,
Advocates

For Respondents: Ms. Savita Agarwal, Advocate for R.1, RP
Mr. Rishav Banerjee, Mr. Ritoban Sarkar, Mr. Rajarshi
Banerjee, Advocates for R-1.
Mr. Arjit Mazumdar, Mr. Shambo Nandy, Advocate for
R2.
Mr. Joy Saha, Sr. Advocate with Mr. Aishwarya Kumar
Awasthi, Advocate for R-3.
Mr. Raunak Dhillon, Mr. Aditya Marwah, Ms. Isha Malik,
Advocate for impleador, yes bank

With
Company Appeal (AT) (Ins) No. 892 of 2020

IN THE MATTER OF:

Shristi Infrastructure Development

Corporation Ltd. ...Appellant
Versus

Surga Hotels Pvt. Ltd. &Ors.

Through Its RP Ms. Savita Agarwal ...Respondents

Present: -



For Appellants: Mr. Arijit Mazumdar and Mr. Shambo Nandy, Advocates
For Respondents: Ms. Savita Agarwal, Mr. Rishav Banerjee, Mr. Rishav
Banerjee, Mr. Ritoban Sarkar, Mr. Rajarshi Banerjee,
Advocates for R.1, RP
Mr. Joy Saha, Sr. Advocate with Mr. Aishwarya Kumar
Awasthi, Advocate for R-2.
Mr. Abhijeet Sinha and Ms. Rhea Verma, Advocates for

R-3.
ORDER
(Virtual Mode)
24.05.2021 Ld. Counsel Mr. Raunak Dhillon (for Financial Creditor-Yes

Bank) submits that he has filed two applications I.A No. 289 of 2021 and I.A
No. 288 of 2021 for direction and impleadment, both the applications may be
heard at an early date.

Ld. Counsel for the Appellant submits that this is a part heard matter
and there was a direction that the application for impleadment shall be
considered alongwith Appeal. He also submits that these matters may be
heard at an early date.

Let these matters be fixed for hearing before appropriate bench on 25th

June, 2021.

[Justice Jarat Kumar Jain]
Member (Judicial)

[Dr. Ashok Kumar Mishra]
Member (Technical)

SC/md.



